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PER PRADIP KUMAR KEDIA - AM:

The captioned appeal has been filed at the instance of the
assessee against the order of the CIT(A)-6, Ahmedabad (‘CIT(A)’ in
short), dated 25.02.2016 arising in the assessment order dated

17.02.2015 passed by the Assessing Officer (AO) under s. 143(3)
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r.w.s. 147 of the Income Tax Act, 1961 (the Act) concerning

assessment year 2011-12.

2. Assessee has filed belated appeal by 341 days. We consider
it expedient to condone the delay and admit the appeal for

hearing.

3. The assessee has taken several grounds of appeal seeking to
challenge the order of the CIT(A). However, on perusal of the order
of the CIT(A), we notice that the CIT(A) has passed the order ex parte
in the absence of the assessee. Therefore, we consider it appropriate
that a reasonable opportunity is given to the assessee to place its
defense before the CIT(A) to enable the First Appellate Authority to
pass speaking order after taking cognizance of the merits of the case
as may be advanced on behalf of the assessee. Therefore, we consider
it appropriate to set aside the order of the CIT(A) and restore all the
issues back to the file of the CIT(A) in larger interest of justice with a
view to enable the assessee to avail opportunity once more. Needless
to say, the assessee shall fully co-operate with the proceedings before
CIT(A) without any demur, failing which, the CIT(A) shall be at
liberty to conclude the appellate proceedings in accordance with law.
Hence, the order of the CIT(A) is set aside and all the issues raised in

the captioned appeal are restored back to the file of the CIT(A) for
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fresh adjudication in accordance with law after giving reasonable

opportunity of hearing to the assessee.

4. In the result, the appeal of the assessee is allowed for statistical

purposes.

| This Order pronounced in Open Court on  05/07/2018 |
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